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ORDER

Per Bench

This is an appeal filed by the assessee against the order of the Id
CIT(Exemptions), Hyderabad dated 22.12.2023 rejecting the application in
Form No.10AB seeking registration u/s.12AB of the Act, for the assessment

year 2024-25.

2. Shri P.K.Mishra, Ld AR appeared for the assessee and Shri Sanjay

Kumar, Ld CIT DR appeared for the revenue.
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3. It was submitted by Id AR that the Ld CIT(Exemptions), Hyderabad
has passed exparte order as there was no compliance to the show cause
notice issued to the assessee. It was the submission that the assessee had
filed application in Form No.10AB seeking registration u/s.12AB of the Act.
It was the submission that the assessee had furnished detailed reply in
response to the notice. However, when the show cause notice dated
12.12.2023 was issued to furnish some other information giving the time by
28.12.2023, due to some unavoidable circumstances, those information
could not be furnished, therefore, the Id CIT(E) passed the order rejecting
the application for registration u/s.12AB of the Act. It was the submission
that if the matter is restored to the file of the Id CIT(E), the assessee would
be in a position to provide all the details, as required by Id CIT(E) for grant

of registration.

4, In reply, Id CIT DR supported the order of the Id CIT(E).

5. We have considered the rival submissions. A perusal of the order of
the Id CIT(E) clearly shows that the Id CIT(A) had issued show cause notice
on 12.12.2023 to file the required details but as the assessee failed to
comply with the show cause notice, the order has been passed exparte
rejecting the application for registration u/s.12AB of the Act. Now, before
us, Id AR has prayed that if one more opportunity is given, the assessee will
furnish the required details, as sought by the Id CIT(E). In view of above,

in order to impart substantial justice, we set aside the order of the Id CIT(E)
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and restore the matter back to his file for readjudication. The assessee is
directed to furnish the required details required for registration u/s.12AB of

the Act.

6. In the result, appeal filed by the assessee stands partly allowed for

statistical purposes.

Order dictated and pronounced in the open court on 15/05/2024.

Sd/- sd/-
(Manish Agarwal) (George Mathan)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Cuttack; Dated 15/05/2024

B.K.Parida, SPS (0S)
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